
Q.A.N0.617/2QQ5

Dated: 16.03.2007.

H O N -BLE MR M. K A N TH A IA H . MEMBER ( J )

App!:- Shri A.C. Misra.

Resp:- Shrt VIK. Srivastava.

Applicant counsel submitted that whatever amounts are 

payable from the respondents have been paid to the applicant and as 

such the  petrtion is become ififructuous, the same is accoromgiy 

dismissed as not pr<ts5ed.
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